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Item No.2.99 to 2.105                      (Pune Bench) 

 

 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 
 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 

 
            (I.As. From Batch at Item Nos.2.99 to 2.105) 

 
IA NOS.194/2024, 197/2024, 198/2024, 199/2024, 203/2024, 
205/2024 AND 204/2024 IN APPEAL NOS.132/2024, 134/2024, 

135/2024, 136/2024, 137/2024, 138/2024, 140/2024, 
RESPECTIVELY 

WITH 

APPEAL NOS.132/2024, 134/2024, 135/2024, 136/2024, 137/2024, 
138/2024 AND 140/2024 

 
Tanaji B. Gambhire                                                      … Applicant/ 
                                                                                   Appellant 

 
           Versus 

 
Union of India & Ors.                                                 …  Respondents 

 

 
Date of hearing  : 13.08.2025 
 

 
 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER  
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

 
Applicant/        : Applicant/Appellant in person present along with  
Appellant            Mr. Vijay Mhaske, Advocate in all these matters  
 
Respondents    : Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC in all I.As. 
                         Mr. Aniruddha Kulkarni, Standing Advocate along with 
                         Mr. Savyasachi Bharadwaj, Advocate for R-2/SEIAA and  
                         R-3/SEAC, in all I.As. 
                         Ms. Manasi Joshi, Advocate along with Ms. Pooja Natu, 
                         Advocate for R-7/MPCB  

                         Mr. Rahul Garg, Advocate along with Mr. Shubham Rathod, 
                         Advocate for R-8/PMC     
                         Mr. Sachin Rajapurkar, Advocate for R-9/PP in I.A. No.194/2024 
                         Mr. Saket Mone, Advocate along with Ms. Anchita Nair, 
                         Advocate for R-9/PP in I.A. Nos.197/2024 and 198/2024  
                         Mr. R.B. Mahabal, Advocate for R-9/PP in I.A. No.204/2024 
                         Mr. Omkar Wangikar, Advocate for R-9/PP in I.A.No.203/2024                     
                           

  
ORDER 

  

1. In all these I.As. and Appeals, the Registry has wrongly shown the 

name of Mr. Nitin Lonkar, as learned counsel for the applicant/appellant in 

ANNEXURE-1
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the cause-list.  In fact, the applicant/appellant Mr. Tanaji B. Gambhire has 

appeared in person in all these matters. 

 I.As. : 

2. In all these appeals, the above numbered Interlocutory Applications 

(I.A.s) have been filed for condoning the delay caused in filing these Appeals. 

3. Mr. Sachin Rajapurkar, learned counsel has appeared for respondent 

No.9 – Project Proponent in I.A. No.194/2024 in Appeal No.132/2024, 

learned counsel Mr. Saket Mone has appeared for respondent No.9 – Project 

Proponent in I.A. No.197/2024 in Appeal No.134/2024 and I.A. 

No.198/2024 in Appeal No.135/2024, learned counsel Mr. R.B. Mahabal has 

appeared for respondent No.9 – Project Proponent I.A. No.140/2024 in 

Appeal No.204/2024 while learned counsel Mr. Omkar Wangikar has 

appeared for respondent No.9 – Project Proponent in I.A. No.203/2024 in 

Appeal No.137/2024.  In rest of the I.As. and Appeals, none has appeared 

for respondent No.9 – Project Proponent.  

4. From the side of respondent No.1 – MoEF&CC, learned counsel Mr. 

Pushkal Mishra has appeared in all these matters.   

5. From the side of respondent No.2/SEIAA and respondent No.3/SEAC, 

learned standing counsel Mr. Aniruddha Kulkarni has appeared in all these 

matters, from the side of respondent No.7/MPCB, learned counsel Ms. 

Manasi Joshi has appeared in all these matters and from the side of 

respondent No.8 – PMC, learned counsel Mr. Rahul Garg has appeared in all 

these matters. 

6. None of the respondents have filed their objection against the present 

delay condonation applications (I.A.s), except respondent No.9 – Project 

Proponent in respective I.As. i.e. I.A. No.194/2024 in Appeal No.132/2024 

(in which learned counsel Mr. Sachin Rajapurkar has appeared for 

respondent No.9), I.A. Nos.197/2024 in Appeal No.134/2024 and I.A. 
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No.198/2024 in Appeal No.135/2024 (in which learned counsel Mr. Saket 

Mone has appeared for respondent No.9 – Project Proponent) and  in I.A. 

No.204/2024 in Appeal 140/2024  (in which learned counsel Mr. R.B. 

Mahabal has appeared for respondent No.9 – Project Proponent).  

7. Learned counsel Mr. Sachin Rajapurkar, appearing for respondent 

No.9 – Project Proponent in I.A. No.194/2024 has appeared and states that 

he has filed reply dated 20.08.2024 stating therein that the ground 

mentioned for delay by the applicant/appellant is stated to be that he tried 

to file these appeals from 06.03.2024 to 09.03.2024, but due to technical 

problem with NGT Website, he could not upload/e-file the same successfully. 

Thereafter, he uploaded only the impugned  Environmental Clearance 

purposefully and made payment just to generate the Diary Number.  The 

appellant was not ready with entire compilation of the appeals.  Further it is 

submitted by him that the applicant/appellant had filed bunch of 105 

appeals  requiring large number of documents to be uploaded.  It is further 

mentioned that because of his personal health issue, the delay has occurred 

in filing the appeals in time.  It is urged by learned counsel Mr. Rajapurkar 

that there is no documentary evidence produced on record in support of 

applicant’s illness.  Therefore, according to him, there is no justification to 

be considered for allowing these delay condonation applications. 

8. In response to the above submissions made on behalf of respondent 

No.9, the applicant, who has appeared in person, submits that because of he 

having apprehension from his rivals, he could not and cannot disclose his 

illness in public.  Therefore, he has brought his medical file with him for its 

perusal by this Tribunal.  He submits that he is suffering from acute 

diabetes, because of which his eyesight had also got damaged at one point of 

time.  
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9. Mr. R.B. Mahabal, learned counsel representing respondent No.9 – 

Project Proponent in I.A. No.204 in Appeal No.140/2024 has appeared and 

states that affidavit-in-reply dated 04.12.2024 has been filed by them in 

which it is stated that the appeal was e-filed on 09.03.2024 in order to 

generate the Diary Number.  The appellant had purposefully filed the appeal 

to procure the Diary Number by merely uploading the Environmental 

Clearance.  The Registry had raised objection on 13.03.2024 regarding the 

appeal being defective and directed the applicant to remove the defects 

within seven days.  The appellant failed to comply with the said direction.  

As a result, on 29.04.2024, the appeal, diary number of which was 

2704138001722024, was listed for consideration by this Tribunal.  It was 

observed in the order dated 29.04.2024 passed by this Tribunal that the 

applicant/appellant had filed only copy of the Environmental Clearance and 

did not file proper memo of appeal, only to claim the period of limitation by 

getting a diary number, instead of actually filing the case.  Further it is also 

stated that perjury is also committed by the appellant as no medical 

evidence has been adduced from his side to prove that he was sick.  In fact, 

on the dates when he was stated to be ill, he had also appeared before this 

Tribunal on several dates.  Therefore, the statement to the effect that he was 

sick should be taken to be a false statement before this Tribunal. 

10. In reply to above submissions, from the side of the applicant, he has 

already given explanation and we have already considered the objection from 

the side of respondent No.9 in Appeal No.132/2024, as original medical file 

of applicant’s  illness has been placed before us. 

11. With regard to allegation that to get Diary Number generated in order 

to avoid delay condonation application to be moved, it is submitted by the 

applicant that he had filed a large number of appeals with which he could 

not cope up, particularly in view of his poor health condition. 
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12. Mr. Saket Mone, learned counsel representing respondent No.9 – 

Project Proponent in I.A. No.197/2024 in Appeal No.134/2024 and I.A. 

No.198/2024 in Appeal No.135/2024 has appeared and states that he is 

opposing delay condonation applications, but he leaves it to this Tribunal to 

pass appropriate order taking their reply into consideration.  He submits 

that the applications for condonation of delay lack material particulars.  

Therefore, the same should be rejected.   

13. As stated above, rest of the respondents, who have appeared through 

their respective counsel, have not filed objection to the present delay 

condonation applications. 

14. After having heard the applicant/appellant, who has appeared in 

person and the learned counsel for the Project Proponent in respective cases 

and after perusal of the record, including the reply-affidavits of respondent 

No.9 – Project Proponent in respective applications, we are of the view that a 

large number of appeals approximately more than 105 have been filed on 

one and the same date by the appellant, which definitely would have taken 

long time for preparation of the documents, which appears to have resulted 

in delay in filing the present appeals. However, the period of delay caused in 

filing the appeals is in our discretion i.e. 30 days plus 60 days.  As regards 

medical condition of the applicant/appellant, we are convinced that he was 

suffering from health problem because of which he might have difficulty to 

produce all the documents in time and file the appeals within the prescribed 

period of limitation.  He was not sitting idle during this delayed period.  We, 

therefore, deem it appropriate to condone the delay and accordingly condone 

the delay in all these applications.  All the present Interlocutory Applications 

are allowed and disposed of.  
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 APPEALS :  

 
15. In all these appeals, the Environmental Clearance issued by the SEIAA 

has been assailed, which is ex post facto, on various grounds.  Hence, 

considering the grounds raised in the memo of appeals, we admit all these 

appeals and direct the respondents to file their respective reply-affidavits 

within four weeks. 

16. We may make it clear that as regards the ground amongst the grounds 

raised in these appeals, with respect to the Environmental Clearance having 

been issued post expiry of the term of SEIAA  is already decided by us.  

Hence, the said ground is not pressed by the appellant. 

17. With respect to Office Memorandum (O.M.) dated 07.07.2021, issued 

by the MoEF&CC, the Hon’ble Supreme Court has already held that the said 

O.M.  cannot be made applicable as far as ex-post facto EC is concerned.  

Therefore, the appellant submits that he is assailing only the procedure 

which is alleged to have not been followed by the SEIAA while granting ex 

post facto EC and to that extent only, the present appeals are now to be 

considered by this Tribunal.  Therefore, the respondents may file their reply-

affidavit keeping these points in view. 

18. Put up all these appeals for next consideration on 23.09.2025.          

           

      Dinesh Kumar Singh, JM  

 
 

Dr. Vijay Kulkarni, EM 
 

August 13, 2025 
IA No.194/2024+OTHERS (WZ) 
npj 
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